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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 13th September, 2024

No. HHC/Admn.16(44)92.—Hon'ble the Chief Justice, has been pleased to cancel the
appointment of Ms. Shikha (HIM/140/2021) Advocate, as Oath Commissioner at Amb, Una,
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appointed vide this Registry Notification No. HHC/Admn.16(24)75-VI-20107-14, dated
19-07-2022, with immediate effect.

By order Hon'able the Chief Justice,

Sd/-
Registrar (Admn.).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 16th September, 2024

No. HHC/Admn.16(24)75-VI.—Hon'ble the Chief Justice, in exercise of the powers vested
in him u/s 139(b) of the Code of Civil Procedure, 1908, u/s 297(1) (b) of the Code of Criminal
Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment & Control) Rules,
2007, has been pleased to appoint Sh. Akshay Kumar (HIM/529/2022), Ms. Taranjeet Kaur
(HIM/604/2023), Sh. Rohit Kumar (HIM/21/2021) Ms. Shilpa (HIM/270/2021), Ms. Sunaina Sood
(PH/1923/2021) and Sh. Manoj Kumar (HIM/472/2022), Advocates, Amb as Oath Commissioner
at Amb with immediate effect for a period of two years for administering oaths and affirmations on
affidavits to the deponents under the aforesaid Codes and Rules.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION

Shimla, the 18th September, 2024

No. HHC/Admn.6(23)/74-XVI.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Sr. Civil Judge-cum-ACJM (I), Shimla as Drawing and Disbursing Officer in respect of
the Court of Sr. Civil Judge-cum-CIM, Shimla, H.P. and also the Controlling Officer for the
purpose of Salary, T.A. etc. in respect of establishment attached to the aforesaid Court during the
earned leave period of Sh. Vivek Sharma, Sr. Civil Judge-cum-CJM, Shimla, H.P. w.ef.
18-09-2024 to 27-09-2024 or till she returns from leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 19th September, 2024

No. HHC/Admn.6 (23)/74-XVI.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare Civil Judge-cum-JMFC. Kangra as Drawing and Disbursing Officer in respect of the Court
of Sr. Civil Judge-cum-ACJM, Kangra, H.P. and also the Controlling Officer for the purpose of
salary. T.A. etc. in respect of establishment attached to the aforesaid Court during the earned leave
period of Ms. Pratibha Negi, Sr. Civil Judge-cum-ACJM. Kangra, H.P. w.e.f. 23-09-2024 to
05-10-2024 with permission to prefix Sunday falling on 22-09-2024 and suffix Sunday & Dussehra
holidays falling on 06-10-2024 & w.e.f- 07-10-2024 to 09-10-2024, respectively or till she returns
from leave.

By order,

Sd/-

Registrar General.

T ISTold BRIBR] SUSIYGNT UG MY dedldeR, dedid 9y I T,
e =T, fRamaa uew

< HANT G T3 R¥E, ARl et /ey, WA feard, a9 Rar @,
fedrere uar |

ERIE

I STEdT UG I I9mad aRRR, f[derT Wue I

v ——S1 4 / 9cg Fwafd goiieRor ai |

9 Eldd H IU-—HAISANIGR] (F0) T=T & BRIGI Joidhd &l 4591, fid
01—10—2024 & ¥RIH A U qxamaot  sAe: (1) R dofiexr (G 16 9g) = fafeoar
AEBRT =TT & BRI UF AT HFW-B&D/CMO-CBA/2024-17635, f&id 17—09—2024,
YUT—TH, JYTIAT YATOT—U S UIioiar <ar HAR o 13 R4, Fardl geedtl /Teld, IR
qfearer, dedier g e =, fZaraet yesl § SHe! o fafd 03—02—1968 fbel BRUIN § UM
TaId 1R, [AHNT @US & BRI MWl H &9l 9 s © Sl MIAIER &6l 8MT AR 7 |
gAY JATAEHT A R fHAT & fh IFH! ST [T DI I Uad RR & HrIaed Aed |
TSt / UStigpd far S |

3 FIA™IRYT ST Bl 39 S¥AER gRT Gad b Srar & & umfdiar <ar $ary o=
T3 Mg, MRl geedl /o, WA feard, dgdid g e awn H S9dl o Al
03—02—1968 B UTH YR R, BN GUS & BRI & o9 /I AW § ol / goiiad
BT IRT IR B DI AMURT &1 A I8 AT AT qhIera MU AR 3H QTeAd H 3IABR
S UBRE & TP 78 B HIaR—IdR g8 10.00 ¥ IR 500 o TP Gof dHeal Gl 7 | FeiRa
afe ¥ SmuRyt T o B Ra H Ui B o fAfY 03—02—1968 BT TS BRA B AR
TR T IRRER, 9 Ud 9 BT TIRT IR U AT |
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3ST f=id 01—10—2024 BT A TEAER T AR IR ¥ SN gV 2 |

AR | BETR / —
HIIBNT TUSIOBRT T Ad dadedsR,
dedel Fex =, Rterr g (fRovo) |

9 IIETAd PRGN TUSIBR Vd AR TeNIdER, d8dlel 9ax o,
et =, fewmae yewr

e Ho : /a8 /e /2024

el gl S gER, ARl geooll /WA YMEIe, "W AR, dedld 9 e =,
feArae uQer |

EEIE

3 SFdT Ug R URyg =T

v —S / g FRIfad Uolierol T |

9 JfETAd H IU—HUSANEGRI (F10) =TT & BrATaTd TSoide AT 2487 /2024, f&TdH
06—06—2024 & HEIH W UG Swdrdel At (1) RTel GSlieRol 1 Ud g g ffdear
RPN =T b BRI U A HFW-B&D/CMO-CBA/2024-11059, faiis 30—05—-2024,
YT, IJUTIAT YATIT—US, el MMER Ble, qdhd Whol YAVT-UF 5raH wiiiar amell 3= I
AR, Farfl geeer /Ta TS, TR wER, dedie 9 e T, fBArd uew § SHal o
fafr 10—04—1999 =l BRI ¥ TR URYE oW1 & BRI Aol H &Sl 9 s © Silld
MR g6l BF1 AR & | SHfey afdfadl 9 3Ry fhar 2 b Idd o Al &1 R
aRye =T & 9 foRex H 91/ Uoligd fHar S |

31 FAMEIRYT SFAT Bl §9 $WeR gRT gfud fear smar & f wfehar |l gt
IR, [Fari ool /Mg WS, Wl WX, dedia 9 e g, A gew § SHal o
fafr 10-04—1999 BT TR URYE =w=T & ¥ /Y W@ H Tl B IRT AR AT Bl
JMURT BT AT T8 TSI AT dhTAd= Y- IMMIRT T NS H SITER & YHIH & TP HI8 &
HITR—IIR Gag 10.00 | AR 500 Io Tb Tol HRAT AHdT © | FMEIRT sr@fer § Ry 7 o @t
XA H UIRRAT B T AR 10—04—1999 B Tl FHRA & I TR RIHET IVRER, T

Td gog bl aiRd BR Y SIe |

3IST f&=d 01—10—2024 BT A BEAER 9 AGR IR ¥ SN U ¢ |

AER | FRIRT / —
PRGN TUSIIBHRNI T ATId TEHASR,

dediel |ex aHT, fSretr =@+ (f2ovo) |
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9 ISTeId PRIBNI SUSIRRT UG A9 dedlelaR, dedld 9a} o,
T =, fRame uewn

et s © /a8 /ISR / 2024
[IOT Y AT, Al geeet1 /T g €10 drel, dedid g e g, BHEe gew
T

JMH ST TG U9 4arad drel, fadbra wos Agd

v —S / g FRIfad Uolierol T |

9 JfETAd H IU—HUSANEGRI (F10) =TT & BRI Tid AT 2009 /2024, &6
04—05—2024 & HEIH W UG Swdrdel  Hae: (1) RTelr GolieRol 56 Ud qog g fafdear
ARPR TRET S BRI U G HFW-B&D/CMO-CBA/2023-9743, fasi  19—06—2023,
YT, IJUTIAT YAU-UF, qbel IMMER P, Thba ol YA forad uefl ddor g3
RMEATd, Al Jgeel /M G $10 Hrel, dedia a e o, Bared yeer 3 S9! o iy
25-01—1973 I8l SRUT § M UOFd dIel & BT Afeld H Tof 7 s & Silld
FATIaR &Sl 891 JAFER © | Sy Jded o R fHar & b I9a o= fafy &1 3™
YA Dl & S IRER | ol / Uolied fham S |

31d: AAATERYT ST bl $9 $eA8R gRT Jfud fhar Sirar & b urell |dur g3 meand,
AT ggoen /A 9 S0 Hrel, dgdid d Nen o, BHEd uew d S9al o Al
25—01—1973 DI UM U BIel & T /GG MWeld H ol B qRT R AT DI 3rafy &l
Al 9% IMTIdT AT ddlelds MU+l 3MURT $H IMQTId § S¥TASR & YHRME & Udh HAlE &
HITR—IIR Gag 10.00 | AR 500 g9 b Gol HRAT AhdT © | GRS 3m@fer § Ry 7 o @t
XA A Ut B T AR 25—-01—1973 BT TSl HRA D AT FRA R IVRER, T TG

g &7 TIRT &) ey ST |

3ST f&=id 01—10—2024 BT A TEAER T AR IR ¥ SN gV 2 |

AER | EIETRT / —
HRIBN TUSIABRNT UG AT dedlcienR,
dedle |ax aHT, foretr =+ (f2ovo) |

9 IETAId PRGN GUSIBNI UG A9 dedIIaR, dedld 9ex o,
Ry =, fRAmee gawn

e Ho : /T8 /e /2024

ST =il <dr g1 i Ry, AR geedtt /a8, €10 RfSUR, T8l g el =,
fedTeret uaer |
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3 ST Ud U YamId aiqR, A @oe Hgell

v ——ST 4 / g Fwafd goiiRor ai |

S IETAd H SU—ATSATRIGN (A10) T=T & BT JSidhd A& 2502 /2024, f3T®
01—06—2024 & AR ¥ UK xdrdel A (1) Rfem uofiaxer 9= vd 90y g fafeen
PN =T & BT UF A HFW-B&D/CMO-CBA/2023-11073, i 31—05—2024,
YT, UTHAT THU-US, qhal AER HTs, Thel Whel YAT—UF 59+ UIifar sifell o=y
<dl g s Ry, AR geedr /Wi ded, S0 RMSAR, dedld a e =, fearae uqwr H
IHDT ST [T 26—11—1963 sl BRI ¥ UM YR q&IYR $ BT AfWerkd § qo 7 g8
2 S FogaR <t g eifard 2| gafo smafea 7 R fRar ® f swa o fafr &

YT AT SEIYR B O IR H &l / Uoiigd fbar S |

31 FAATIRY SAT DI §9 SeASR §RT Giad fhar Srar © o wrfefar siweh =il <
gl = Rig, Al ggearr /M ded, S0 IASIR, dediidl a [Sier =, f2ared uqer § IqS!
S fafr 26—11—1963 I T UARIT &R & O /J AMeRd H Gol B aRT 3R fHl
BT AMIRT BT O I8 ATl T Iblaid= AUAT AMURT 59 3METAd H $IAER & YbIIH b b
AE & MIAR—1Id I 10.00 ¥ AR 500 q9 TP ol HRAl Gohdl & | FufRa o@fd & smufy
I B R H i &1 S A 26—11—1963 BT TS A & QY AR R IVRER,
T Td g B aIRT H) Y TG |

3ITST &1 01—10—2024 BT #AX BEIER T AR AT A SR U 7 |

AER | FARIRT / —
BRIBR TUSIHNT UG A9 TEHACNR,

dgdidl |ex aHT, fSretr == (f2ovo) |

9 ISTeId PRGN SUSIRRT UG A9 dedlelaR, dedlel 9aX o,
T =, fRamee gewn

gt Ho - /a8 /eR /2024

A HART g s qar, faRD qeeer /ia dgs, S0 RN, deid @ Rtem @,
feHrae e |

ERIE

I WAl U I garad R, faasrg wvs o]

v ——ST 4 / 9cg Fwafd doiieRor aiT |

9 QT H IU—HUSANEGRI (F10) =TT & BrATd TSI+ W&T 2075 /2024, &6
09-05—2024 & ARIH W U Swddel  waen (1) Rfem dofiexer o1 vd 9o 9w fafeoar
APRI TEI & B U AT HFW-B&D/CMO-CBA/2024-9376, faid  27—04—2024,
YT, JUTHAT YATU—UF, Ahd JARR B, ddhd Whol YATT—UF T+ UTiar |l HART
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A 2 <@, Farl geedt /Ma wge, <0 R, dedier 9 e =, FarEd gew ¥ SHa o
fafr 12—o06— 1979%W®WWW$WWJ§W¥H§?%@
MR g6l 8191 AfErR €| galaly smafddr o Ry fhar g & S| o=1 fafy &1 9™
gard R & o RRER | &S/ Usiigd fhar o |

mvﬁw&mwaﬁwwm?ﬁmﬁmw%ﬁswmﬁ%ﬁﬁ
Rl geeett /ma Age, S0 AW, dEdla @ e o, BHrEd uew ¥ S9al o Al
12—06—1979 &I U UaId Rl & &7 /] WMol H Toi B IRT 3R 3 Pl STURT 2
ql I8 ITIdT AT ddhlaldd MU+ JMURT §9 ASTaAd H SITER & YhH & (P HE b
HAR—HTGR I 10.00 F T 500 Io1 TP Gof HRAT AHhaT & | FEiRa sm@fd # smufy 7 o &
W H wfdAr B S A 12—-06—1979 BT Tol B @ QY ARG WA IVRER, T
Td g BT aIRT ) g S |

31T &1 01—10—2024 BT X TEER T AR AT A IR U & |

AR | FXARIRT / —
PRIBR! TUSIIHNI T ATId TEHASR,

dedrel |ex aw T, fSrer =@+ (f2ovo) |

9 ICETAId PRGN GUSIHNI UG A9 dedIigR, deuld 9ex o,
Ry =, fRAmee awn

e Ho : /T8 /e /2024

RET <dl gE s =, ardl ggeell /a gaell, S0 fSAR, dsdid @ Rorar =,
IEEEERENE

g9
I STEdT U I 9amd IfSIR, fderg gus a1

g —S1=1 / g A== USiiepRoT a7 |

39 JAQTAd H IU—AUSATEGRI (A10) =TT & BrATAd JOid- A& 2244 /2024, &6
21—-05—2024 & ARIH § UK axdrdel A (1) Rt oofiexer 9 vd g9 e fafeen
ARG =T & BRI UH A=l HFW-B&D/CMO-CBA/2024-10462, faiies 18—05—2024,
YT, IFUTAT YATUT—UF, Thel AR Ple, Thel Whel FAV-UF ST+ riefar mear <di g
£ =g, AR geedlt /T grell, S0 fSAR, Tedid 9 Rrar =w1, ffAr=d yaer § IAD! o9
fafr 01—07—1976 fF=l HRUT ¥ IM vIRIG ASAR & BRI Mg H &1 7 g8 © OO
FgaR g5 81 JfFEr § | gl smafdedr o1 Ry fhar 8 &% S|a o=1 f[afyy &1 9™
Gard RSAR & S RORER H qoi / Uoiigpd har SR |

3 WAATIRYT ST bl 39 $IAER &RT Gfd fdbar Srar © 6yl em <) g
s g, Al geedr /T giTell, S0 JMSIR, Tedid 9 e g%, fRarEd uawr d IAD! o
fafr 01—07—1976 & UM UIRIG ISIR & T /T MW H IOl HX IRT 3R fHAT Br
JMURT BT AT I8 ST AT dhTId= Y- JMMIRT T NETAd H ISR & YHIH & Uh HI8 &
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HITR—IIR Gag 10.00 W AR 500 g9 Tb Gol HRAT AT © | GRS 3m@fer 3§ Ry 7 o @t
TR H UiRiAT &1 T AR 01-07—1976 BT Tol HRA & I TR R IRVR/ER, T
Td g B uRd &) oy ST |

3ST f&=id 01—10—2024 BT A TEAER T AGR IR ¥ SN g ¢ |

e | EEIIETRT / —
HRIBN TUSIABRNT UG AT dedlelenR,
dedel Fex =T, Rrerr g (fRovo) |

9 ISTAId PRIBN! SUSIBNI UG A1Id dedIeR, dedld 9e) Il
e =T, fRamad uew

et Ho - /T /R /2024

®Y AR g3 &7 9] A1, Faril geedl / T e QR, Fwl TR, dedicl g fo7er =,
fedrere uar |

ERIE

I WAl Ug TR URYE =T

v ——ST 4 / g Fwafd doiieRor ai |

S IETAd H SU—ATSATIGNI (A10) T=T & BT JSidhd A& 3342 /2024, f3AT®
20—08—2024 & ARIM ¥ UK TSl wA: (1) Rt uofiexer 9 v g =@ fafean
PN =TT & Hraferd U A& HFW-B&D/CMO-CBA/2024-13117, i 12—07—2024,
YT, IJYTIAT YATU-US, Thel R BlS, Ahel Whel FAO—ud foqd i Ras =i
1 _Ts], oraT, Fardl Jegeer /Mia FedMyR, Il TR, dediid d e a1, f2amed geer § S9a
g3 @ o Ay 09—09—2019 =8l HRUT ¥ TR URYE =T & BRI AWed H &5l 9 g
2 Sl FOgaR &S 89 iffar 2| safoy smafaadT 1 R fhar & f S|a o fafr &1
TR gR¥E IwT & o IR H qof /Uoligd far S |

3 HIA™RY SHAT B 9 STER gRT Jrad far Srar & fb ol Res oeh
1 RTS], o, ardl Jeear /Mg e [yR, ol TR, Jedrdd g foTelr =%, f2ared gaer 4 39
93 B T A 09-09—2019 B TR URYE Fw=T & S /FG AfTelRd § Tol BT dRT AR
fY &Y JMURT BT A I8 STATATT AT dhTaid= AUT AMIRT S IMETAd H $IAER & YHIIH &
TP A8 & MIdR—HIoR gIg 1000 ¥ IR 500 Iof b qol Al Ghal o | FEiRa s@fd #
MUY T A DI R H uredl B S [ 09—09—2019 BT TGl BT B QY AR AT
IRRER, ST Td Jog BT aIRT R 3T e |

3T &1 01—10—2024 BT X THER T AR AT A IR U 2 |

e | ETIETRT / —
HRIBN TUSIABRNT UG AT dedleienR,
dedle |ax aHT, foretr =+ (f2ovo) |
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9 ISTeId PRIBNI SUSIRRT UG A9 dedlelaR, dedld 9a} o,
T =, fRame uewn

et o /T8 /SR /2024

T gA s gd, AR g/ Ma d9Fl, S0 WE, dedld 9 fen =,
feArae uqer |

ERIE

I WAl U4 T Yamad ard, f[Jbrg e I

v ——ST 4 / 9cg Fwafd goiieRor aiT |

S IETAd H SU—ATSATIGNI (A10) T=T & BT JSidhd A& 3153 /2024, f3AT®
18—07—2024 & WRIH ¥ U S¥araol  HA: (1) ffer dohaxer =1 16 97 g fafdrea
BN T & PHATEI T =T HFW-B&D/CMO-CBA/2024-13000, fa=iies 10—07—2024,
IUY—TH, JUTFAT YAU-UF, Thdl IR HTs, Ahel Fhd THO—ua s uiiar g1 g
£ qell, AR ggeaT /T b1, S0 T, Tl g 57 =, Baree gow § SWal o
fafr 11—09—1963 &=l HRUN & UM UaEd 9@ & HEAGT WA H S 9 g5 SN
AR gof g1 e 7 | gafelt smafdedr o1 o Ry fhar 8 &% S\a =1 fafyy &1 9™
GAId T4 @ O foRe} H ol /Uoligd fhar S |

31 AAATERYT ST Bl $9 STABR §RT o fhar SIram & b wrieiar g1 g s e,
Al geeett /Ta 991, S0 W@, dEdld 9 en g, BEEd ke § S9el o= A
11—09—1963 &I UTH Y= AT & ¥ /Hg MW H Tol B -7 3R AT BI Ry &
dl 98 IATIdT IT Thleldd AUl IMURT 39 IfETald H $IASR & YbIeH & Udh Al B
HIAR—1IdR Gag 10.00 | A 500 Io 6 Tol AT AhdT ¢ | MEiRT sm@fy § amufiy 7 o @t
W H wfdar B S A 11-09-1963 B Tol B @ QY AR WA IVRER, T
Td gog B TIRT BR Ry Se |

3T &1 01—10—2024 BT X THER T AER AT A SR U 2 |

AR | FXRIRT / —
PRGN TUSIIHNI T ATId TEHASR,

dedrel |ex aw T, fSrer == (f2ovo) |

g ISTold BRIBR] SUSIGNT UG MY dedldeR, dedid 9y I T,
e =, fRamad uew

gt Ho @ /T /R /2024

A gET sl Rfeure, ARl g /W ¥y, S0 R, dsdid @ fen =@,
fRArae uqer |
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JMH STHAT U9 U9 Uadd R, faarT gvs a1

v ——ST 4 / g Fwafd goiieRor aiT |

S IETAd H SU—ATSATIGNI (A10) T=T & BT JSIdhd A& 4437 /2024, f&AT®
25—09—2024 & ARIH § UK axdrdel A (1) Rtem uofiexRer 9 vd g g fafeen
PN =T & BT UF A HFW-B&D/CMO-CBA/2024-13470, fadid 20—07—2024,
IYY—TH, IJUTAT YAT—UH, Thel AR Ble, Thel Whol TAO-9F 9q wiiefar ardl g
A qRICATE, Fari geearr /Ta g, S0 R, Tedia 9 el =1, RHred yaer 3 SHS! o4
fafr 13—08—1965 &=l HRUN ¥ UM UIRG RR & HATAI AfWed # 1 9 s & off
AR g5t 81 el 7 | gafelt smafdedr o1 o Ry fhar 8 & Swa =1 fafyy &1 9™
GATId SRR @ SO RIOREX ¥ qol / USiigpd (ha1 SR |

3 WAEHRY Sl Bl 9 SedeR R gfod fhar mar & 6wl ol g
) QRiCATe, Fari geear /Ta g, S0 RR, dedia 9 el =1, RAred yawr 3 SHS! o4
fafr 13—08—1965 T UM YR TRR & ¥ /FQ AMeRd H ol B dRT PR AT Bl
ATIRT BT O 98 AT AT dblefa MU IMMURT 59 ASTAd H SITSR & YHIeH & Uh HE B
HIAR—IdR Gag 10.00 | A 500 Io b Tol AT AhdT ¢ | MEiRT sm@fy #§ amufiy 7 o @t
W H wfdar &1 S Y 13—08—1965 DI Tol B B QY TR WA RER, 5T
Td g B aIRT R Y S |

3ITST &1 01—10—2024 BT #AX BEIER T AR AT A SR U 7 |

AER | FARIRT / —
BRIBR TUSIHNT UG A9 TEHACNR,

dgdidl |ex aHT, fSretr == (f2ovo) |

9 ISTeId PRGN SUSIRRT UG A9 dedlelaR, dedlel 9aX o,
T =, fRamee gewn

gt Ho - /a8 /eR /2024

AMT g s 9Tl W, FERT ggedtl /Ma e, S0 RfSUR, T a Rrer @,
fedrerer uar |

ERIE

M AT Ud U UArdd 9&QR, [dard Toe Heel

v ——ST 4 / 9cg Fwafd doiieRor aiT |

9 JfETAd H IU—HUSANEGRI (F10) =TT & BrATTd Toid AT 2263 /2024, [&iH
22—-05—2024 & ARIH W U Swddel  wmaen (1) Rfem dofiewer 9 ud 9o g fafeoar
APRI TEI & B U AT HFW-B&D/CMO-CBA/2024-9377, f&id  27—04—2024,
YT, IMUTAAT FHI—UH, FAhdl IMMER Ble, Adhd o VA0 orqd wifehar dmr g3
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# qTell M, ARl geeer /Ma Srgen, S0 fSIR, Tedid 9 Rrer =%, f2amed uawr 3 S|l
S Y 30—03—1978 f8l HRUN | UM TaTdd AR & BRI A § o1 94 8 © o
MR g6l 81 AfEr €| galaly smafddr 7 Ry fhar g & S| o= fafy & 9™
GATId aREYR & T IOeR H ol /USiigd (hal S |

mﬂﬁwammﬁwwm@ﬁﬁmm%ﬁ?m@m@mﬁ%ﬁw
M, FarT geeanr /ma R, o AR, dediar 9 Riar @, ffAEe uee 3 S9! o
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In the Court of Tehsildar-cum-Executive Magistrate Bharmour, District Chamba (H.P.)

Smt. Darshna Devi d/o Siviya, r/o Village Mehter, P.O. Sirdi, Tehsil Bharmour, District
Chamba (H.P.) .. Applicant.

Versus

General Public

Subject.—Proclamation under order 5, Rule 20 C.P.C. under section 13(3) of the H.P. Registration
of Birth and Death Act, 1969.

Whereas, Smt. Darshna Devi d/o Siviya, r/o Village Mehter, P.O. Sirdi, Tehsil Bharmoru,
District Chamba (H.P.) has filed affidavit for registration of Delayed Birth/Death of his i.e.
03-03-1975 for futher entry in the records of Gram Panchayat Poolan development block
Bharmour. It has been stated in the application that due to some unavoidable circumstances
Birth/Death could not be registered well in time.

S1 No. Name Date of Birth

1. Smt Darshna Devi d/o Sh. Siviya 03-03-1975

Hence, this proclamations is issued to the General Public, that if they have any
objection/claim regarding the registration of birth of above named in records of concerned Gram
Panchayat Poolan may file their claim/objection on or before one month of publication of this
notice in Govt. Gazette in this court, failing which necessary orders will be passed.

Issued under my hand and seal today on this 29th day of October, 2024.

Sd/-
Seal. Tehsildar-cum-Executive Magistrate,
Bharmour, District Chamba (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Ankush Koundal s/o Sh. Naresh Kumar, r/o H.No. 148/11, Tarna Road, Mandi,
P.O. Mandi, Tehsil Sadar, District Mandi (H.P.).
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2. Smt. Reet d/o Sh. Vijay Kaushal, r/o Vill. Sanyardh, P.O. Talyahar, Tehsil Sadar,
District Mandi (H.P.) ..Applicants.

Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Ankush Koundal s/o Sh. Naresh Kumar, r/o H.No. 148/11, Tarna Road, Mandi, P.O.
Mandi, Tehsil Sadar, District Mandi (H.P.) & Smt. Reet d/o Sh. Vijay Kaushal, r/o Vill. Sanyardh,
P.O. Talyahar, Tehsil Sadar, District Mandi (H.P.) [at present w/o Sh. Ankush Koundal s/o
Sh. Naresh Kumar, r/o H.No. 148/11, Tarna Road, Mandi, P.O. Mandi, Tehsil Sadar, District
Mandi (H.P.) ] have filed an application alongwith affidavits in the court of undersigned under
section 15 of Special Marriage Act, 1954 that they have solemnized their marriage on 11-11-2020
according to Hindu rites and customs at Tara Devi Temple, Shimla (H.P.) and they are living
together as husband and wife since then. Hence, their marriage may be registered under Special
Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 22-11-2024 after that no objection will be entertained and marriage will be
registered.

Issued today on 23rd day of October, 2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Prateek Saklani s/o Sh. Subhash Chand, r/o H.No. 416/5, Suhra Mohalla Mutt, P.O.
Bari Gumanu, Tehsil Sadar, District Mandi (H.P.).

2. Smt. Namrata Singh d/o Sh. Mool Chand Rajput, B-2183, 61, Kunj Hanumaan Sant
Nagar, Burani, P.O. Burani, Distt. North Delhi-110 084 ..Applicants.

Versus
General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.
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Sh. Prateek Saklani s/o Sh. Subhash Chand, r/o H.No. 416/5, Suhra Mohalla Mutt, P.O. Bari
Gumanu, Tehsil Sadar, District Mandi (H.P.) & Smt. Namrata Singh d/o Sh. Mool Chand Rajput,
B-2183, 61, Kunj Hanumaan Sant Nagar, Burani, P.O. Burani, Distt. North Delhi-110 084 [at
present w/o Sh. Prateek Saklani s/o Sh. Subhash Chand, r/o H.No. 416/5, Suhra Mohalla Mutt, P.O.
Bari Gumanu, Tehsil Sadar, District Mandi (H.P.)] have filed an application alongwith affidavits in
the court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 11-10-2024 according to Hindu rites and customs at their respective houses
Mandi, Distt. Mandi (H.P.) and they are living together as husband and wife since then. Hence,
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 28-11-2024 after that no objection will be entertained and marriage will be
registered.

Issued today on 29th day of October, 2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sundernagar,
District Mandi (H. P.)

In the matter of :

1. Ganga Singh s/o Sh. Narayan Singh, r/o V.P.O. Kalahod, Tehsil Sundernagar, Distt.
Mandi (H.P.).

2. Reena Devi d/o Sh. Tek Singh, r/o Village Beena, P.O. Kalahod, Tehsil Sundernagar,
Distt. Mandi (H.P.) .. Applicants.

Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act.

Ganga Singh & Reena Devi applicants have filed an application alongwith affidavits in the
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage according to Hindu rites and ceremonies on dated 18-04-2001 and they are living
together as husband and wife since then, hence, their marriage may be registered under Special
Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 05-12-2024. After that no objection will be entertained and marriage will be
registered.
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Issued today on 05-11-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sundernagar, District Mandi (H.P.).

CHANGE OF NAME

I, Apurav Chawla s/o Sh. Amar Nath & mother name Sunita, /o MIG 24, Ward No. 7,
Housing Board Colony Hamirpur, Teh. & Distt. Hamirpur (H.P.) declare that in my IDBI DEEP
DISCOUNT BOND my name wrongly entered as Shagu, whereas my correct name is Apurav
Chawla. Please note.

APURAV CHAWLA

s/o Sh. Amar Nath & mother name Sunita,

r/o MIG 24, Ward No. 7, Housing Board Colony Hamirpur,
Teh. & Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, No. 14391713L, Hav. Rajender Kumar Guleria, r/o Vill. Khajurty, P.O. Cholangarh, Teh.
Sandhole, Distt. Mandi (H.P.) declare that in my army record my name wrongly entered as
Rajinder Kumar Guleria, whereas my correct name is Rajender Kumar Guleria. Please note.

HAV. RAJENDER KUMAR GULERIA,
r/0 Vill. Khajurty, P.O. Cholangarh,
Teh. Sandhole, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Sheetla Devi w/o Damodar Dass, PVO Mandi, Tehsil Sadar, Distt. Mandi (H.P.) in my
Adhaar No. 8285 6871 7432 Satya Devi wrongly entered, correct name is Sheetla Devi. Note
please.

SHEETLA DEVI

w/o Damodar Dass,

PVO Mandi, Tehsil Sadar,
Distt. Mandi (H.P.).
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CHANGE OF NAME

I, Mamta Kumari (42) w/o Ajay Kumar, r/o Vill. Dhanui, P.O. Kohala, Teh. Jawalamukhi,
Distt. Kangra (H.P.) do hereby declare that in my son Divyansh's academic record my name is
wrongly entered as Mamta Devi which may be corrected to my correct name i.e. Mamta Kumari.

MAMTA KUMARI

w/o Ajay Kumar,

r/o Vill. Dhanui, P.O. Kohala,

Teh. Jawalamukhi, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Bhima Devi w/o Hari Singh, VPO Dudar, Tehsil Sadar, Distt. Mandi, H.P. in my PAN
Card No. DWGPD9919G as Bhima Devi d/o Juhar Singh wrongly entered, correct name is Bhima
Devi d/o Dharam Chand. Note please.

BHIMA DEVI

w/o Hari Singh,

VPO Dudar, Tehsil Sadar,
Distt. Mandi (H.P.).

CHANGE OF NAME

I, Devinder Kumar s/o Sh. Geeta Ram, r/o Village Gawalsar, P.O. Deothi, Tehsil & Distt.
Solan (H.P.)-173 211 have changed my minor daughter's name from Bhanu to Bhawna.

DEVINDER KUMAR

s/o Sh. Geeta Ram,

r/o Village Gawalsar, P.O. Deothi,
Tehsil & Distt. Solan (H.P.).

CHANGE OF NAME

I, Vandna Raghav w/o Naresh Kumar, r/o Village & P.O. Kot, Tehsil Kasauli, Distt. Solan
(H.P.) have changed my name from Vandna Raghav to Vandna.

VANDNA RAGHAV

w/o Naresh Kumar,

r/0 Village & P.O. Kot,

Tehsil Kasauli, Distt. Solan (H.P.).
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CHANGE OF NAME

I, Naresh Kumar Raghav s/o Sh. Roop Ram, r/o Village & P.O. Kot, Tehsil Kasauli, Distt.
Solan (H.P.) have changed my name from Naresh Kumar Raghav to Naresh Kumar.

NARESH KUMAR RAGHAV
s/0 Sh. Roop Ram,

r/o Village & P.O. Kot,

Tehsil Kasauli, Distt. Solan (H.P.).

CHANGE OF NAME

I, Jamna Devi w/o Ram Lok, r/o Village Kawaran, P.O. Pole Da Khala, Tehsil Nalagarh
District Solan (H.P.) declare that my correct name is Jamna Devi, but during finger print update,
my name has been written by mistake as Ratna Kumari. Now I want to correct my name as Jamna

Devi in my Aadhar Card.

JAMNA DEVI

w/o Ram Lok,

r/o Village Kawaran, P.O. Pole Da Khala,
Tehsil Nalagarh, District Solan (H.P.).

CHANGE OF NAME

I, Narbada age 84 years w/o Sh. Mohan Lal, r/o Village/Town Dhanroti, P.O. Purag, Tehsil
Kotkhai, District Shimla declare that as per my Aadhar and Panchayat records my name is Rubda
Devi w/o Mohan Lal which is incorrect. My correct name mentioned in my Pension Payment order
i.e. Narbada w/o Mohan Lal same may be corrected in panchayat records and Aadhar Card.

NARBADA

w/o Sh. Mohan Lal,

r/o Village/Town Dhanroti,

P.O. Purag, Tehsil Kotkhai, District Shimla.

CHANGE OF NAME

I, Vijay Kumar Sharma s/o Sh. Kanhaya Lal, r/o 7/2, Bhalwan (258), Tehsil & P.O.
Sarkaghat, District Mandi (H.P.) have Changed my name as Vijay Kumar.

VIJAY KUMAR SHARMA

s/o Sh. Kanhaya Lal,

r/o 7/2, Bhalwan (258),

Tehsil & P.O. Sarkaghat, District Mandi (H.P.).
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CHANGE OF NAME

I, Rekha Devi w/o Sh. Ganga Ram Sharma, r/o V.P.O. Kothi, Tehsil Ghurmarwin, District
Bilaspur (H.P.) declare that I have changed my name from Rekha Devi to Ishwari Devi in all
documents. All concerned please may note.

REKHA DEVI

w/o Sh. Ganga Ram Sharma,

r/o V.P.O. Kothi, Tehsil Ghurmarwin,
District Bilaspur (H.P.).

CHANGE OF NAME

I, Nitu Bhardwaj w/o Late Rajesh Kumar, r/o Village Badhol, P.O. Malera, Sub-Tehsil
Krishangarh, Tehsil Kasauli, District Solan (H.P.) declares that in my service record my name is
entered as Nitu Simar whereas after marriage it has changed to Nitu Bhardwaj (as it is mentioned in
my Aadhar Card also). Concern please note.

NITU BHARDWAJ

w/o Late Rajesh Kumar,

r/o Village Badhol, P.O. Malera,

Sub-Tehsil Krishangarh, Tehsil Kasauli, District Solan (H.P.).

CHANGE OF NAME

I, Lacchi Devi w/o Late Sh. Sehaj Ram, r/o Village Kothi Kanwal, P.O. Bathalang, Tehsil
Arki, District Solan (H.P.) have changed my name from Laxmi Devi to Lacchi Devi. All concerned
please note.

LACCHI DEVI

w/o Late Sh. Sehaj Ram,

r/o Village Kothi Kanwal, P.O. Bathalang,
Tehsil Arki, District Solan (H.P.).

CHANGE OF NAME

I, Ramakant Bali s/o Sh. Tarsem Lal, r/o Ward No. 2, Nalagarh, Tehsil Nalagarh, District
Solan (H.P.) declare that my son name Rehan is wrongly entered in CBSE 10th class Roll No.
17287787 Mark Sheet 2024. Whereas in other government documents my son name is entered as
Rehan Bali. Rehan and Rehan Bali are the names of the same person. All concerned please may
note.

RAMAKANT BALI

s/o Sh. Tarsem Lal,

r/o Ward No. 2, Nalagarh,

Tehsil Nalagarh, District Solan (H.P.).
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CHANGE OF NAME

I, Ramakant Bali s/o Sh. Tarsem Lal, r/o Ward No. 2, Nalagarh, Tehsil Nalagarh, District
Solan (H.P.) declare that in my son Rehan CBSE 10th class Roll No. 17287787 Mark Sheet 2024
my name is wrongly entered as Ramakant. Whereas in other government documents my name is
entered as Ramakant Bali. Ramakant Bali and Ramakant are the names of the same person. All
concerned please may note.

RAMAKANT BALI

s/o Sh. Tarsem Lal,

r/o Ward No. 2, Nalagarh,

Tehsil Nalagarh, District Solan (H.P.).
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In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Deepak Chaudhary s/o Sh. Dev Raj, r/o Village Chhabot Ghirthian, P.O. Amroh,
Tehsil & District Hamirpur (H.P.).

2. Smt. Saniya Chaudhary d/o Sh. Sanjay Kumar, r/o Village Haroli, P.O. Phakloh,
Tehsil Jawalamukhi, Distict Kangra (H.P.)-176 031 . .Applicants.

Versus
General Public

Subject.— Notice of Intended Marriage.

Sh. Deepak Chaudhary and Smt. Saniya Chaudhary have filed an application under section
5 of Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of
undersigned in which they have stated that they intend to solemnize their marriage within next
three calendar months.
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Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 09-12-2024. In case no objection is received by 09-12-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 05-11-2024.

Seal. Sd/-
Marriage Officer-cam-SDM,
Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Shamsher Singh s/o Sh. Mehar Singh, r/o Village Kaloh, P.O. Bhater, Tehsil
Bamson at Tauni Devi, District Hamirpur (H.P.).

2. Smt. Reenu Devi d/o Sh. Deepak Kumar, r/o Village Sawar, P.O. Shankar Dehra,
Tehsil Thunag, Distict Mandi (H.P.)-175 011 .. Applicants.

Versus
General Public

Subject.— Notice of Intended Marriage.

Sh. Shamsher Singh and Smt. Reenu Devi have filed an application under section 5 of
Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of
undersigned in which they have stated that they intend to solemnize their marriage within next
three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 12-12-2024. In case no objection is received by 12-12-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 08-11-2024.
Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj, District Hamirpur (H.P.)

In the matter of:

Ms. Sunita Devi d/o Sh. Sher Singh, Village Bhakreri, P.O Bhoranj, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) ..Applicant.
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Versus

General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003

Whereas, Ms. Sunita Devi d/o Sh. Sher Singh, Village Bhakreri, P.O Bhoranj, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering of her date of birth i.e.
12-10-1970 in the record of Gram Panchayat Bhoranj, Tehsil Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed birth event of Ms. Sunita Devi d/o Sh. Sher
Singh may submit their objections in writing or appear in person in this court on or before
22-11-2024 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 22nd day of October, 2024.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamipur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj, District Hamirpur (H.P.)
In the matter of:

Ms. Veena Devi d/o Sh. Thallo Ram, Village Manoh Upperla, P.O Karohta, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) ..Applicant.

Versus

General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003

Whereas, Ms. Veena Devi d/o Sh. Thallo Ram, Village Manoh Upperla, P.O Karohta,
Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of her date
of birth i.e. 06-07-1965 in the record of Gram Panchayat Karohta, Tehsil Bhoranj, Distt. Hamirpur
(H.P.).
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Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed birth event of Ms. Veena Devi d/o Sh. Thallo
Ram may submit their objections in writing or appear in person in this court on or before
22-11-2024 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 22nd day of October, 2024.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamipur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj, District Hamirpur (H.P.)

In the matter of:

Ms. Meera Devi d/o Sh. Sunka Ram, Village Sahi-Da-Ghat, P.O. Bhukkar, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003

Whereas, Ms. Meera Devi d/o Sh. Sunka Ram, Village Sahi-Da-Ghat, P.O. Bhukkar, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering of her date of birth i.e.
04-03-1961 in the record of Gram Panchayat Bhukkar, Tehsil Bhoranj, Distt. Hamirpur (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed birth event of Ms. Meera Devi d/o Sh. Sunka
Ram may submit their objections in writing or appear in person in this court on or before
22-11-2024 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 22nd day of October, 2024.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamipur (H.P.).
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In the Court of Executive Magistrate (Tehsildar), Bhoranj, District Hamirpur (H.P.)

In the matter of:

Sh. Surjeet Kumar s/o Sh. Amar Singh, Village Daroohan Nugrian, P.O. Patta, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) .Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003

Whereas, Sh. Surjeet Kumar s/o Sh. Amar Singh, Village Daroohan Nugrian, P.O. Patta,
Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved as application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of his date
of birth i.e. 10-04-1964 in the record of Gram Panchayat Kharwar, Tehsil Bhoranj, Distt. Hamirpur
(H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed birth event of Sh. Surjeet Kumar s/o
Sh. Amar Singh may submit their objections in writing or appear in person in this court on or
before 14-11-2024 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 14th day of October, 2024.
Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamipur (H.P.).

In the Court of (Sh. Rakesh Sharma, HPAS), Sub-Divisional Magistrate
Exercising the Powers of Marriage Officer, Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Vinod Kumar s/o Dharam Chand, r/o Village Pansai, P.O. Pansai, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Diksha Saxena d/o Rakesh Kumar, r/o Village & P.O. Basait, Tehsil Kirhni, District
Mainouri, Uttar Pradesh.

Versus
General Public

Subject.— Notice for Registration of Marriage under Special Marriage Act, 1954.
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The above applicants have filed an application under section 16 of Special Marriage Act,
1954 alongwith affidavits and supporting documents in this court of undersigned in which they
have stated that they have solemnized their marriage on 15-11-2023 at Guru Ravi Dass Mandir,
Tehsil Nalagarh, Distt. Solan (H.P.) and they are living as husband and wife since then. Hence their
marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
has the objections regarding this marriage can file the objections personally or in writing before this
office on or before 09-12-2024 at 11.00 A.M. The objection(s) after 09-12-2024 will not be
entertained by this office and then the marriage will be registered accordingly as per law
prescribed.

Issued on this 07-11-2024 under my hand and seal of the office.

Seal. Sd/-
(RAKESH SHARMA, HPAS),

Sub-Divisional Magistrate-cum-Marriage Officer,

Nadaun, District Hamirpur (H.P.).

In the Court of (Sh. Rakesh Sharma, HPAS), Sub-Divisional Magistrate
Exercising the Powers of Marriage Officer, Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Manish Kumar s/o Desh Raj, r/o Village Makrana, P.O. Galore, Tehsil Galore, District
Hamirpur (H.P.).

2. Manshi Devi d/o Ashok Kumar, r/o Choukar, P.O. Aghar, Tehsil & District Hamirpur
(H.P.). .. Applicants.

Versus
General Public

Subject.— Proclamation for the registration of marriage u/s 5 of Special Marriage Act, 1976.

Manish Kumar & Manshi Devi have filed an application under section 5 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in
which they have stated that they intend to solemnize their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 16-12-2024 at 11.00 AM. In case no objection is received by
16-12-2024 it will be presumed that there is no objection to the registration of the above said
marriage and the same will be registered accordingly.
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Issued under my hand and seal of the court on 07-11-2024 .

Seal. Sd/-
(RAKESH SHARMA, HPAS),

Sub-Divisional Magistrate-cum-Marriage Officer,

Nadaun, District Hamirpur (H.P.).
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[Authoritative  English  text of This Department Notification No. Tcp-A(3)-1/2023,
Dated 18-11-2024 as required under Clause (3) of Article 348 of the Constitution of India].

TOWN AND COUNTRY PLANNING DEPARTMENT

NOTIFICATION
Shimla-2, the 18th November, 2024

No. TCP-A(3)-1/2023.—WHEREAS, the draft Himachal Pradesh Town and Country
Planning (Twelfth Amendment) Rules, 2024 were notified vide this Department’s Notification of
even number dated 27-08-2024 and published in the Rajpatra (e-Gazette), Himachal Pradesh on
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27-09-2024 for inviting objection(s) and suggestion(s) from the persons likely to be affected
thereby, as required under sub-section (1) of Section 87 of the Himachal Pradesh Town and
Country Planning Act, 1977 (Act No. 12 of 1977);

AND WHEREAS, objection(s) and suggestion(s) have been received within the stipulated
period by the State Government in this behalf and the same have been considered and rejected;

NOW, THEREFORE, in exercise of the powers conferred by Section 87 of the Himachal
Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977), the Governor, Himachal
Pradesh is pleased to make the following rules further to amend the Himachal Pradesh Town and
Country Planning Rules, 2014, notified vide this Department Notification No. TCP-A(3)-1/2014-1,
dated 01-12-2014 and published in the Rajpatra, Himachal Pradesh on 01-12-2014, namely:—

1. Short title and commencement—(i) These rules may be called the Himachal
Pradesh Town and Country Planning (Twelfth Amendment) Rules, 2024.

(i1) These rules shall come into effect from the date of its publication in the Rajpatra (e-
Gazette), Himachal Pradesh.

2. Amendment of rule 16.—In rule 16 of the Himachal Pradesh Town and Country
Planning Rules, 2014 (hereinafter referred to as the ‘said rules’),—

(a) For sub-rule (2), the following shall be substituted, namely:-

“(2) Every application submitted under sub-section (2) of Section 15-A or Clause (a) of
Section 16 or sub-section (1) of Section 30 or Section 30-A (beyond the limits as
specified under Section 30-A) of the Act or the Real Estate Project shall be
accompanied by fee as specified below:—

SI. Component Unit Municipal Corporation Outside Municipal
No. Limits Corporation Limits i.e.
adjoining Planning/Special
Area Limits
Residential | Other than | Residential | Other than
Use Residential Use Residential
Rs. Use Rs. Use
Rs. Rs.
1 2 3 4 5 6 7
1. | Fee for Building M* 40.00 80.00 30.00 60.00
permission / sanction / | (Built-
revision of building | up Area)
plan.
2. |Fee for addition/ M* 30.00 60.00 20.00 40.00
alteration/ re- | (Built-
validation. up Area)
3. | Fee for approval of M* 30.00 60.00 20.00 40.00
Sub-division of land. (Plot
Area)
4. | Fee for Change of M? 50.00 100.00 40.00 80.00
Land Use from the (Plot
use as prescribed in| Area)
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the Interim
Development  Plan/
Development Plan to
propose land use or
from original use of

site,

Development  Plan/
Development Plan not
prepared.

where Interim

5. | Fee

Use.

Existing Building | (Built-

for Change of M* 40.00 80.00 30.00 60.00

up Area)

Note.—

I.

(b)
“(4)

The remaining Urban Local Bodies i.e. Municipal Councils and Nagar Panchayats
alongwith their adjoining Planning/Special Area Limits shall levy fee @ 90% and 80%
of the above prescribed rates respectively.

The Special Area Development Authorities (SADAs) comprising of the Industrial
Areas of the State shall have the liberty to levy amended and enhanced unitary fee
under above components provided that the fee shall not be less than that for MCs.

The Special Area Development Authorities designated as Tribal SADAs shall levy fee
@ 60% of the above prescribed rates under column No. 6 & 7.

All other remaining SADA shall levy fee @80% of the above prescribed rates under
column No. 6 & 7.

For all plots directly abutting and falling within 100mtr distance from control line of 4-
Lane National Highway, other National Highways and State Highways, the above
prescribed fees shall be charged @ 150%, 130% and 120% respectively.

For all planning permission cases wherein permission under section 118 of the
Himachal Pradesh Tenancy and Land Reform Act, 1972 has been obtained, the above
prescribed fees shall be charged @ 150%, even if such cases fall under category at
SI. No. 1, 2, 4 and 5 above.

All building Planning permission cases for Residential Use having plot area up to 100
Sq. mtr. shall be exempted from all the fees as prescribed above.

No fee shall be charged from Below Poverty Line (BPL) families, Economically
Weaker Sections (EWS) of the society and from the applicants of Social Housing
Schemes notified by the Government from time to time upto 100 M? plot area. This
benefit may be availed by a family only once. However, if the plot area is above 100
M?, the fee shall be charged on the additional area.”

After sub rule (3), the new sub rule (4) shall be added, namely:—
Every application submitted for grant of Essentiality Certificate under the Himachal

Pradesh Tenancy and Land Reforms Act, 1972 shall be accompanied by fee as
specified below:—
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S1. No. Plot Area (m?) Fees (Rs.)
1. Upto 2500 25000/-
) Above 2500 to 10,000 50000/-
3. Above 10,000 1,00,000/-
By order,
Sd/-

(DEVESH KUMAR),
Principal Secretary (TCP).

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, the 18th November, 2024

No. TCP-A(3)-1/2024.—WHEREAS, the draft Himachal Pradesh Town and Country
Planning (Thirteenth Amendment) Rules, 2024 were notified vide this Department Notification’s of
even number dated 24-09-2024 and published in the Rajpatra (e-Gazette), Himachal Pradesh on
27-09-2024 for inviting objection(s) and suggestion(s) from the persons likely to be affected
thereby, as required under sub-section (1) of Section 87 of the Himachal Pradesh Town and
Country Planning Act, 1977 (Act No. 12 of 1977);

AND WHEREAS, objection(s) and suggestion(s) have been received within the stipulated
period by the State Government in this behalf and the same have been considered and rejected;

Now, THEREFORE, in exercise of the powers conferred by Section 87 of the Himachal
Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977), the Governor, Himachal
Pradesh is pleased to make the following rules further to amend the Himachal Pradesh Town and
Country Planning Rules, 2014, notified vide this Department Notification No. TCP-A(3)-1/2014-I
dated 01-12-2014 and published in the Rajpatra, Himachal Pradesh on 01-12-2014, namely:—

1. Short title and commencement.—(i) These rules may be called the Himachal
Pradesh Town and Country Planning (Thirteenth Amendment) Rules, 2024.

(i1)) These rules shall come into effect from the date of its publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Amendment of Appendix-1.—In Appendix-1 of the Himachal Pradesh Town and
Country Planning Rules, 2014 (hereinafter referred to as the ‘said rules’) after serial number II table
the following serial number shall be added, namely:—

II (a) Special Commercial Buildings:

Apart from the regulations as prescribed for Commercial Use in above table the
following regulations shall be applicable for ‘Special Commercial Buildings’ including
Tourism Units.
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(1) Enhanced FAR provisions for Special Commercial Buildings including Tourism
Units:
SI. | Plot area Maximum Permissible Maximum | Maximum | Maximum
No. (MZ) FAR Ground Building Number of
Base | Premium | Total | Coverage Height Storeys
FAR FAR FAR (%) M)
l. Above 3.5 1.5 5 40% 40 13
4001 up to
10000
2. 10001 and | 4 1 5 35% 50 14
above

Note.—The above prescribed maximum permissible FAR provisions shall be applicable
subject to the following conditions:

(1) In Plain areas these regulations shall be applicable only if the slope of land is < 15° and
the abutting road width i.e. RoW is more than 18.0 Mts.

(i1) In Hilly areas these regulations shall be applicable only if the slope of land is < 20° and
the abutting road width i.e. RoW is more than 15.0 Mts.

(ii1)) The Geological Investigation Report and Soil Testing along with the detailed

Structural Design Report duly vetted/audited by Third Party Agency/Institution shall
be mandatory.

(iv) The setback and parking norms and other regulations as already prescribed above shall
be applicable.

(v) Such cases shall be considered by the Competent Authority on special grounds only

(2) Enhanced FAR provisions for Central Business Districts and Transit Oriented
Development Corridors including 4-Lane National Highways, National Highways and State
Highways:

SI. | Plot area Maximum Permissible Maximum | Maximum | Maximum
No. (Mz) FAR Ground Building Number of
Base | Premium | Total | Coverage Height Storeys
FAR FAR FAR (%) (M)
1. Above 5 2 7 40% 60 18
4001 upto
10000
2. 10001 and 5 2 7 35% 70 20
above

Note.—The above prescribed maximum permissible FAR provisions shall be applicable
subject to the following conditions:

(1) The enhanced FAR of 7 shall be permitted only in designated ‘Central Business
Districts’ and ‘Transit Oriented Development Corridors’ including the 4-Lane National
Highways, other National Highways and State Highways.
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(i1) In Plain areas, these regulations shall be applicable only if the slope of land is < 10°
and the abutting road width i.e. RoW is more than 24.0 Mts.

(ii) In Hilly areas, these regulations shall be applicable only if the slope of land is < 15°
and the abutting road width i.e. RoW is more than 18.0 Mts.

(iv) The Geological Investigation Report and Soil Testing along with the detailed
Structural Design Report duly vetted/audited by Third Party Agency/Institution shall

be mandatory.

(v) The setback and parking norms and other regulations as already prescribed above shall
be applicable.

(vi) Such cases shall be considered by the Competent Authority on special grounds only.

3. Amendment of Appendix-2.—In Appendix-2 of the said rules—

(a) For the exisitng table at Regulation 3, the following table shall be substituted,
namely:—

SI. Type of Plot Minimum Set Back in Metres | Maximum Maximum
No. | Industry | areain | Front | Left | Right | Rear FAR Height
M2

1 2 3 4 5 6 7 8 9

1. | Small 150 to| 2.00 | 1.00 1.00 1.00 4.00 There shall be
Scale 500 no upper limit
Industries for height of

2. | Services/ Above 3.00 | 1.50 1.50 1.50 4.00 structure of
Light scale | 500 to Industrial  use,
Industries 1000 which shall be

3. | Medium Above 500 | 2.00 | 2.00 | 2.00 3.00 flexible as per
Scale 1000 to the requirement
Industries | 2500 of Industrial
/Flatted Above 500 | 250 | 250 | 2.50 3.00 Enterprise.
factory 2500 to However  the

5000 total floor area

4. |Large and|Above | 7.00 | 4.00 | 4.00 | 4.00 2.50 should be within
Heavy 5000 to the prescribed
Scale 10000 FAR.
Industries/ | Above 8.00 | 5.00 | 5.00 5.00 2.00
Flatted 10000
factory

Explanation.—Notwithstanding anything contained in Interim Development Plan and
Development Plans prepared for Planning Areas and Special Areas and in areas referred under
Appendix-2 appended to these Rules, the provisions contained in this regulation shall apply.

(b) after Regulation 4, the following Regulation shall be added, namely:—
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“S. Hostels/Dormitory:—

Notwithstanding anything contained any Development Plan/ Interim Development
Plan for the time being in force, as applicable in respect of any planning or special area
notified under the statutory provisions of the Himachal Pradesh Town and Country
Planning Act, 1977 construction of Hostels/dormitory facilities in the Industrial Zone
shall be allowed and regulations of the same shall be as per the regulations of the
concerned Interim Development Plan and Development Plans.”

By order,

DEVESH KUMAR,
Principal Secretary (TCP).

=1, gaor doT oikgd A, f3Arae yewl, RMa—5 gRT gfad dor usiRa
Zolagidh BXIRIRT oTUH, JEISE hitp:/rajpatrahimachal nic.in TR SUel & YaH 3ffHcls Amfid fhar ST Hadr g |



		2024-11-18T17:32:01+0530
	GIAN CHAND SHARMA




